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he dispute raised in the petition is Oout, the prolonged 

suspensionof the aolioant and non—rele5se of the susistnce allu 

ance due to the apolicant, The applicant contends that he was a 

senior clerk under the respondents and was placed under suspens ion 

?ollowinq his involvement in a criminal case from 1.9.92 and his 

suspension is still continuin. Meanwhile the criminal case is 

still under inve5tiat ion under CCI. His further grievance is that 

he has made several representations in this regard Izut all went in 

vain. Hence this petition. 

Mr\.Sah a, ld. counsel for the respondents prays for time 

to rile repl in this case. Since a simple prayer i, invOlved iri this 

case we are P the view that no further time be given for Piling the 

reply. 

We 	heard the/counsel Por both the parties and perused 

the materials on record. Our attention has been drawn to Annexure 

page 2 or, the application, to the Railway Board's letter No, 
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r(E)66..SPN/1/1 dated 21,8.66. Mr.Gupta, id. counsel for the appli-

cant argues that on the b 2sis of the order not only the substnce 

allowarice is required to be revised by theutorities but the case 

of the praloned a-be-e-ttrc-e is also 1-e-44- the administrative autho-

rities, 

4. 	In view of the above the application is disposed or with 

a diredtion that the respondents shall treat the instant applicati., 

as a f'resh representation and dispose it of within 3 months from th 

date of dommunication of this order. No order is passed 2s to costs 
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